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Secretaryover
child'sdeath
due to jaundice
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NEW DELHI, AUGUST 6

The National Human Rights
Commission has taken suo
motu cognisance of a media
report of a 12-year-old’s girl
death due to jaundice. The
Ambala resident was said to
have consumed contaminat-
ed drinking water.

Notably, several other chil-
dren have also been diag-
nosed with jaundice in the
locality of Shahzadpur. The
residents have alleged that
the drinking water being sup-
plied through a public tap
was contaminated.

The rights body said the
contents of the news report, if
true, raised serious issues of
violation of human rights.

It has also issued a notice
to Haryana Chief Secretary,
calling for a detailed report
on the matter within two
weeks. It is expected to
include the health status of
the ailing children undergo-
ing treatment as well as
steps being taken by the
administration to address
the issue.

Meanwhile, local authori-
ties have deployed teams to
carry out health surveys
and door-to-door screenings
to contain further spread of
the disease. On Monday,
the Health Department
identified 11 fever patients,
two of whom showed symp-
toms of jaundice. In Tues-
day's follow-up survey, sev-
en additional fever patients
were found.
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NHRC flags over 50 CSEAM cases on Instagram

The poster also emphasised that increased public awareness can help protect children and encouraged people to
speak up, raise awareness and support efforts to prevent exploitation.

August 7, 2026 9:34 am

New Delhi: The National Human Rights Commission (NHRC) has received complaints related to more than 50
cases of Child Sexual Exploitation and Abuse Material (CSEAM) on Instagram over the past week and has initiated
action by issuing notices to several state police departments and Meta.

NHRC member Priyank Kanoongo shared the information on the social media platform X, stating that the
Commission had received numerous complaints concerning the circulation of CSEAM on Instagram.

“Over the past week, complaints regarding more than 50 cases of CSEAM (Child Sexual Exploitation and Abuse
Material) on Instagram have been received,” Kanoongo said.

He added that, based on the information received, notices have been issued to the police chiefs of Punjab, Delhi,
Telangana, Maharashtra, Odisha, West Bengal, Haryana and Bihar. The notices direct the authorities to register
FIRs and take appropriate legal action in the reported cases.

Kanoongo further stated that the NHRC has also issued a notice to Meta, asking the company to review its
practices and ensure compliance with Indian laws relating to child safety and online content regulation. The
matter has also been brought to the attention of the Ministry of Electronics and Information Technology (MeitY).

Along with his statement, Kanoongo shared a public awareness poster highlighting the need to combat online
child sexual exploitation. The message stressed that preventing the circulation of abusive material involving
children is a collective responsibility and urged citizens to report such content immediately.

The poster also emphasised that increased public awareness can help protect children and encouraged people to
speak up, raise awareness and support efforts to prevent exploitation.

Kanoongo requested citizens to directly contact him at priyank.kanoongo@gov.in if police authorities fail to act on
complaints related to such content.

Meta chief Mark Zuckerberg on Wednesday, August 6, apologised for child sexual abuse material, deepfake
content and operational failures on the company'’s platforms after senior Meta executives met IT Minister Ashwini
Vaishnaw, IT Secretary S Krishnan and other top government officials, sources told NDTV.

Earlier on Wednesday, the NHRC issued summons to the Delhi Police Commissioner for failing to submit an Action
Taken Report (ATR) within the stipulated time in a case concerning allegations that paid advertisements displayed
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on Instagram promoted Child Sexual Abuse Material (CSAM) in India and redirected users to Telegram channels
where such content was allegedly being offered for sale.

A Bench presided over by NHRC Member Priyank Kanoongo had earlier taken suo motu cognisance of media
reports published by the BBC World Service alleging that advertisements carrying expressions such as “rape
video” and “child video” were displayed on Instagram and continued to remain accessible despite being reported
through the platform'’s grievance mechanism.

The apex human rights body had, on July 8, issued a notice to the Delhi Police Commissioner under Section 12 of
the Protection of Human Rights Act, 1993, directing submission of an ATR within 15 days.

After no report was filed, the NHRC issued a reminder on July 29, granting a further seven days while warning that
coercive powers could be invoked.

Observing that the requisite report was still not received despite the reminder, the NHRC, after considering the
matter on Wednesday, took a “very serious view"” and directed that summons be issued to the Delhi Police
Commissioner.

It directed the Commissioner to appear in person before the Commission on September 7 at 11.30 a.m. at its
office in Manav Adhikar Bhawan, New Delhi, along with the requisite report and an explanation for the delay in its
submission.

However, the NHRC had clarified that the personal appearance would stand dispensed with if the required report
is received on or before August 31.

“Take further notice that in case you fail to comply with this order without lawful excuse, you will be subject to the
consequences of non-attendance laid down in Order 16 Rule 10 and Order 16 Rule 12 CPC,” the summons said.

According to the media reports taken cognisance of by the apex human rights body, paid advertisements
displayed on Instagram allegedly used terms such as “rape video” and “child video" to redirect users to Telegram
Messenger channels where CSAM was purportedly being sold.

Taking note of the allegations, the NHRC had observed that, if found to be true, they disclose “a matter of
exceptional gravity involving the online sexual exploitation of children, dissemination and monetisation of Child
Sexual Abuse Material, possible facilitation of organised criminal activity through digital platforms, and serious
concerns regarding the efficacy of intermediary due diligence, algorithmic moderation and child safety
mechanisms.”

It had also said that the allegations, prima facie, warranted examination under the Protection of Children from
Sexual Offences (POCSO) Act, the Information Technology Act, the Digital Personal Data Protection Act, 2023, and
other statutory frameworks governing online child safety.

Referring to a Supreme Court decision, the NHRC had stressed that social media intermediaries are under a
mandatory obligation to report offences under the POCSO Act to the Special Juvenile Police Unit or the local
police, apart from reporting them to the National Centre for Missing & Exploited Children (NCMEC).

Entrusting the matter to the Delhi Police for an expeditious enquiry, the apex human rights body had sought a
comprehensive ATR detailing the preservation of electronic evidence, identification of victims and perpetrators,
compliance by Meta and other intermediaries with statutory reporting obligations under Sections 19 and 20 of the
POCSO Act, registration of criminal cases wherever warranted, tracing of the financial trail behind the
advertisements, and measures undertaken to rescue, rehabilitate and protect child victims.

The NHRC had further directed the Delhi Police to examine whether Meta Platforms Inc., its responsible officers
and other intermediaries had complied with their mandatory reporting obligations under the POCSO Act and, if
any failure was found, to initiate appropriate legal proceedings in accordance with law.
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NHRC flags over 50 CSEAM cases on Instagram; issues notices to police chiefs, Meta
NHRC Intervenes to Combat Online Child Sexual Exploitation on Instagram

The Hawk
Aug 07, 2026, 09:21 AM(Updated Aug 07, 2026, 09:36 AM)

New Delhi, Aug 7 (IANS) The National Human Rights Commission (NHRC) has received complaints related to more
than 50 cases of Child Sexual Exploitation and Abuse Material (CSEAM) on Instagram over the past week and has
initiated action by issuing notices to several state police departments and Meta.

NHRC member Priyank Kanoongo shared the information on the social media platform X, stating that the
Commission had received numerous complaints concerning the circulation of CSEAM on Instagram.

“Over the past week, complaints regarding more than 50 cases of CSEAM (Child Sexual Exploitation and Abuse
Material) on Instagram have been received,” Kanoongo said.

He added that, based on the information received, notices have been issued to the police chiefs of Punjab, Delhi,
Telangana, Maharashtra, Odisha, West Bengal, Haryana and Bihar. The notices direct the authorities to register
FIRs and take appropriate legal action in the reported cases.

Kanoongo further stated that the NHRC has also issued a notice to Meta, asking the company to review its
practices and ensure compliance with Indian laws relating to child safety and online content regulation. The
matter has also been brought to the attention of the Ministry of Electronics and Information Technology (MeitY).

Along with his statement, Kanoongo shared a public awareness poster highlighting the need to combat online
child sexual exploitation. The message stressed that preventing the circulation of abusive material involving
children is a collective responsibility and urged citizens to report such content immediately.

The poster also emphasised that increased public awareness can help protect children and encouraged people to
speak up, raise awareness and support efforts to prevent exploitation.

Kanoongo requested citizens to directly contact him at priyank.kanoongo@gov.in if police authorities fail to act on
complaints related to such content.

Meta chief Mark Zuckerberg on Wednesday apologised for child sexual abuse material, deepfake content and
operational failures on the company's platforms after senior Meta executives met IT Minister Ashwini Vaishnaw, IT
Secretary S. Krishnan and other top government officials, sources told NDTV.

Earlier on Wednesday, the NHRC issued summons to the Delhi Police Commissioner for failing to submit an Action
Taken Report (ATR) within the stipulated time in a case concerning allegations that paid advertisements displayed
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on Instagram promoted Child Sexual Abuse Material (CSAM) in India and redirected users to Telegram channels
where such content was allegedly being offered for sale.

A Bench presided over by NHRC Member Priyank Kanoongo had earlier taken suo motu cognisance of media
reports published by the BBC World Service alleging that advertisements carrying expressions such as "rape
video" and "child video" were displayed on Instagram and continued to remain accessible despite being reported
through the platform's grievance mechanism.

The apex human rights body had, on July 8, issued a notice to the Delhi Police Commissioner under Section 12 of
the Protection of Human Rights Act, 1993, directing submission of an ATR within 15 days.

After no report was filed, the NHRC issued a reminder on July 29, granting a further seven days while warning that
coercive powers could be invoked.

Observing that the requisite report was still not received despite the reminder, the NHRC, after considering the
matter on Wednesday, took a "very serious view" and directed that summons be issued to the Delhi Police
Commissioner.

It directed the Commissioner to appear in person before the Commission on September 7 at 11.30 a.m. at its
office in Manav Adhikar Bhawan, New Delhi, along with the requisite report and an explanation for the delay in its
submission.

However, the NHRC had clarified that the personal appearance would stand dispensed with if the required report
is received on or before August 31.

"Take further notice that in case you fail to comply with this order without lawful excuse, you will be subject to the
consequences of non-attendance laid down in Order 16 Rule 10 and Order 16 Rule 12 CPC," the summons said.

According to the media reports taken cognisance of by the apex human rights body, paid advertisements
displayed on Instagram allegedly used terms such as "rape video" and "child video" to redirect users to Telegram
Messenger channels where CSAM was purportedly being sold.

Taking note of the allegations, the NHRC had observed that, if found to be true, they disclose "a matter of
exceptional gravity involving the online sexual exploitation of children, dissemination and monetisation of Child
Sexual Abuse Material, possible facilitation of organised criminal activity through digital platforms, and serious
concerns regarding the efficacy of intermediary due diligence, algorithmic moderation and child safety
mechanisms."

It had also said that the allegations, prima facie, warranted examination under the Protection of Children from
Sexual Offences (POCSO) Act, the Information Technology Act, the Digital Personal Data Protection Act, 2023, and
other statutory frameworks governing online child safety.

Referring to a Supreme Court decision, the NHRC had stressed that social media intermediaries are under a
mandatory obligation to report offences under the POCSO Act to the Special Juvenile Police Unit or the local
police, apart from reporting them to the National Center for Missing & Exploited Children (NCMEC).

Entrusting the matter to the Delhi Police for an expeditious enquiry, the apex human rights body had sought a
comprehensive ATR detailing the preservation of electronic evidence, identification of victims and perpetrators,
compliance by Meta and other intermediaries with statutory reporting obligations under Sections 19 and 20 of the
POCSO Act, registration of criminal cases wherever warranted, tracing of the financial trail behind the
advertisements, and measures undertaken to rescue, rehabilitate and protect child victims.

The NHRC had further directed the Delhi Police to examine whether Meta Platforms Inc., its responsible officers
and other intermediaries had complied with their mandatory reporting obligations under the POCSO Act and, if
any failure was found, to initiate appropriate legal proceedings in accordance with law.
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NHRC sends notice to MP govt over assault on Dalit student by teacher

Published on: Aug 7, 2026, 00:13:29 IST
PTI

New Delhi, The NHRC on Thursday said it has sent notices to Madhya Pradesh government and police authorities
over reports that a class 4 student was allegedly assaulted and subjected to "casteist slurs" by a teacher ata
government-run primary school in a village in Shivpuri district.

The National Human Rights Commission observed that the contents of the news report, if true, raise serious
issues of violation of human rights.

The rights panel said it has taken suo motu cognisance of a media report about the incident that took place in
Ukawal village on July 28.

Reportedly, the teacher was enraged seeing the boy from a Dalit community drinking water from his bottle,
therefore, it has issued notices to the state chief secretary and Shivpuri's superintendent of police, seeking a
detailed report within two weeks, it said.

The report is expected to include the status of the statutory relief to the victim, it added. According to the media
report carried on August 1, the boy narrated the incident to his parents, following which the matter was reported
to the police.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media report that a 12-year-old girl
died due to jaundice caused allegedly by consumption of contaminated drinking water in Shahzadpur in Ambala
district of Haryana.

Several other children have also been diagnosed with jaundice in the locality. The residents have alleged that the
drinking water being supplied through a public tap in the area is "contaminated," it said.

Accordingly, it said it has issued a notice to Haryana's chief secretary, seeking a detailed report on it in two weeks.
It is expected to include the health status of the victim children undergoing treatment, as well as steps being
taken by the administration to address the issue, it said.

According to the media report carried on August 3, the girl was initially treated for jaundice at a local hospital. As
her health condition deteriorated, she was referred to PGIMER, Chandigarh, where she succumbed.
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NHRC flags over 50 CSEAM cases on Instagram; issues notices to police chiefs, Meta

In Short The NHRC has flagged over 50 cases of child sexual exploitation material on Instagram, issuing notices to
Meta and multiple state police chiefs while directing strict legal action and stronger child safety measures.

By: IANS Created On: 7 Aug 2026 9:26 AM IST

New Delhi: The National Human Rights Commission (NHRC) has received complaints related to more than 50
cases of Child Sexual Exploitation and Abuse Material (CSEAM) on Instagram over the past week and has initiated
action by issuing notices to several state police departments and Meta. NHRC member Priyank Kanoongo shared
the information on the social media platform X, stating that the Commission had received numerous complaints
concerning the circulation of CSEAM on Instagram. “Over the past week, complaints regarding more than 50 cases
of CSEAM (Child Sexual Exploitation and Abuse Material) on Instagram have been received,” Kanoongo said. He
added that, based on the information received, notices have been issued to the police chiefs of Punjab, Delhi,
Telangana, Maharashtra, Odisha, West Bengal, Haryana and Bihar. The notices direct the authorities to register
FIRs and take appropriate legal action in the reported cases. Kanoongo further stated that the NHRC has also
issued a notice to Meta, asking the company to review its practices and ensure compliance with Indian laws
relating to child safety and online content regulation. The matter has also been brought to the attention of the
Ministry of Electronics and Information Technology (MeitY).

Along with his statement, Kanoongo shared a public awareness poster highlighting the need to combat online
child sexual exploitation. The message stressed that preventing the circulation of abusive material involving
children is a collective responsibility and urged citizens to report such content immediately. The poster also
emphasised that increased public awareness can help protect children and encouraged people to speak up, raise
awareness and support efforts to prevent exploitation. Kanoongo requested citizens to directly contact him at
priyank.kanoongo@gov.in if police authorities fail to act on complaints related to such content. Meta chief Mark
Zuckerberg on Wednesday apologised for child sexual abuse material, deepfake content and operational failures
on the company's platforms after senior Meta executives met IT Minister Ashwini Vaishnaw, IT Secretary S.
Krishnan and other top government officials, sources told NDTV. Earlier on Wednesday, the NHRC issued
summons to the Delhi Police Commissioner for failing to submit an Action Taken Report (ATR) within the
stipulated time in a case concerning allegations that paid advertisements displayed on Instagram promoted Child
Sexual Abuse Material (CSAM) in India and redirected users to Telegram channels where such content was
allegedly being offered for sale.

A Bench presided over by NHRC Member Priyank Kanoongo had earlier taken suo motu cognisance of media
reports published by the BBC World Service alleging that advertisements carrying expressions such as "rape
video" and "child video" were displayed on Instagram and continued to remain accessible despite being reported
through the platform's grievance mechanism. The apex human rights body had, on July 8, issued a notice to the
Delhi Police Commissioner under Section 12 of the Protection of Human Rights Act, 1993, directing submission of
an ATR within 15 days. After no report was filed, the NHRC issued a reminder on July 29, granting a further seven
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days while warning that coercive powers could be invoked. Observing that the requisite report was still not
received despite the reminder, the NHRC, after considering the matter on Wednesday, took a "very serious view"
and directed that summons be issued to the Delhi Police Commissioner. It directed the Commissioner to appear in
person before the Commission on September 7 at 11.30 a.m. at its office in Manav Adhikar Bhawan, New Delhi,
along with the requisite report and an explanation for the delay in its submission.

However, the NHRC had clarified that the personal appearance would stand dispensed with if the required report
is received on or before August 31. "Take further notice that in case you fail to comply with this order without
lawful excuse, you will be subject to the consequences of non-attendance laid down in Order 16 Rule 10 and Order
16 Rule 12 CPC," the summons said. According to the media reports taken cognisance of by the apex human
rights body, paid advertisements displayed on Instagram allegedly used terms such as "rape video" and "child
video" to redirect users to Telegram Messenger channels where CSAM was purportedly being sold. Taking note of
the allegations, the NHRC had observed that, if found to be true, they disclose "a matter of exceptional gravity
involving the online sexual exploitation of children, dissemination and monetisation of Child Sexual Abuse
Material, possible facilitation of organised criminal activity through digital platforms, and serious concerns
regarding the efficacy of intermediary due diligence, algorithmic moderation and child safety mechanisms."

It had also said that the allegations, prima facie, warranted examination under the Protection of Children from
Sexual Offences (POCSO) Act, the Information Technology Act, the Digital Personal Data Protection Act, 2023, and
other statutory frameworks governing online child safety. Referring to a Supreme Court decision, the NHRC had
stressed that social media intermediaries are under a mandatory obligation to report offences under the POCSO
Act to the Special Juvenile Police Unit or the local police, apart from reporting them to the National Center for
Missing & Exploited Children (NCMEC). Entrusting the matter to the Delhi Police for an expeditious enquiry, the
apex human rights body had sought a comprehensive ATR detailing the preservation of electronic evidence,
identification of victims and perpetrators, compliance by Meta and other intermediaries with statutory reporting
obligations under Sections 19 and 20 of the POCSO Act, registration of criminal cases wherever warranted, tracing
of the financial trail behind the advertisements, and measures undertaken to rescue, rehabilitate and protect child
victims. The NHRC had further directed the Delhi Police to examine whether Meta Platforms Inc., its responsible
officers and other intermediaries had complied with their mandatory reporting obligations under the POCSO Act
and, if any failure was found, to initiate appropriate legal proceedings in accordance with law.
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Notice to Haryana Chief Secretary over child’s death due to jaundice
Tribune News Service
New Delhi, Updated At : 09:26 AM Aug 07, 2026 IST

The National Human Rights Commission has taken suo motu cognisance of a media report of a 12-year-old’s girl
death due to jaundice. The Ambala resident was said to have consumed contaminated drinking water.

Notably, several other children have also been diagnosed with jaundice in the locality of Shahzadpur. The
residents have alleged that the drinking water being supplied through a public tap was contaminated.

The rights body said the contents of the news report, if true, raised serious issues of violation of human rights.

It has also issued a notice to Haryana Chief Secretary, calling for a detailed report on the matter within two weeks.
It is expected to include the health status of the ailing children undergoing treatment as well as steps being taken
by the administration to address the issue.

Meanwhile, local authorities have deployed teams to carry out health surveys and door-to-door screenings to
contain further spread of the disease. On Monday, the Health Department identified 11 fever patients, two of
whom showed symptoms of jaundice. In Tuesday's follow-up survey, seven additional fever patients were found.
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Explained: Why Meta Is Under Fire Over Child Sexual Abuse Content

Meta chief Mark Zuckerberg apologised to the Indian government over child sexual abuse material, deepfake
content and operational lapses. Here's what triggered the controversy and why it could reshape the debate over
platform accountability and 'safe harbour' protections in India.

Aug 06, 2026 13:08 pm IST
Written by: Ramarko Sengupta

Meta chief Mark Zuckerberg on Wednesday apologised for child sexual abuse material, deepfake content and
operational failures on the company's platforms after senior Meta executives met IT Minister Ashwini Vaishnaw, IT
Secretary S Krishnan and other top government officials, sources told NDTV.

The apology comes as the Facebook, Instagram and WhatsApp parent faces mounting scrutiny in India over
allegations that its platforms carried advertisements promoting child sexual abuse material (CSAM). The
controversy has also reignited broader questions over how Meta's recommendation algorithms and advertising
systems handle harmful content and whether the company can continue to claim 'safe harbour' protections under
Indian law.

The controversy has snowballed over the past few weeks after multiple investigations raised questions about
whether Meta's own advertising systems approved and amplified illegal content instead of stopping it.

How The Controversy Began

The issue first came to light in early July after a BBC investigation alleged that Instagram had been running
advertisements promoting what appeared to be child sexual abuse material in India. According to the report,
some advertisements used phrases such as "rape video" and directed users to Telegram channels where the
illegal content could allegedly be purchased. Meta responded at the time by saying it has a "zero tolerance"
approach towards child sexual exploitation.

The scrutiny has now intensified after a separate investigation by WIRED released on Wednesday reported that
Meta had approved and run dozens of paid advertisements containing Al-generated child sexual abuse material
and sexually suggestive images involving minors across Facebook, Instagram, Messenger and Threads. According
to the report, some of these advertisements reached thousands of users across Europe and other regions before
they were removed. Researchers also alleged that several of the advertisements promoted Al "nudify" apps
capable of generating explicit images.

Meta told WIRED that sexual exploitation is "horrific" and said it works aggressively to remove such material from
its platforms. The company added that many of the advertisements had limited reach and that it has introduced

newer Al systems to better detect and block advertisements that violate its policies before they are published.

Indian Authorities Step In
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The controversy has now drawn the attention of multiple Indian agencies.

The National Commission for Protection of Child Rights (NCPCR) has reportedly launched an inquiry into
allegations that advertisements linked to child sexual exploitative and abuse material appeared on Meta-owned
platforms.

The child rights body took suo motu cognisance of the BBC investigation last month, which alleged that
Instagram carried advertisements promoting child sexual abuse material.

Separately, the National Human Rights Commission (NHRC) directed the Delhi Police to carry out a comprehensive
investigation into the allegations and examine whether Meta and other entities complied with mandatory
reporting obligations under the Protection of Children from Sexual Offences (POCSO) Act.

Sources told NDTV that during Wednesday's meeting, Indian officials made it clear to the Meta delegation that the
company cannot automatically claim protection under the "intermediary" definition if its systems actively
determine who receives content.

Officials also indicated that the "safe harbour" protections available under the Information Technology Act may
not apply if a platform's algorithms are found to be actively recommending or amplifying illegal content rather
than merely hosting user-generated material.

What "Safe Harbour" Means And Why It Matters
At the heart of the government's concerns is the question of whether Meta can continue to claim "safe harbour"
protection under India's Information Technology Act.

Under Section 79 of the IT Act, online platforms are generally protected from legal liability for content posted by
users, provided they act as neutral intermediaries and comply with due diligence requirements laid down by law.
Those protections, however, are not unconditional.

According to sources, government officials told the Meta delegation that if a platform's algorithms actively
determine who sees content or amplify illegal material through recommendations and advertising systems, the
company cannot simply rely on intermediary protections.

Supreme Court advocate Vikram Hegde told NDTV that the legal position is more nuanced than simply classifying
platforms as intermediaries.

"The 'safe harbour' provided to intermediaries under Section 79 of the Information Technology Act is conditional.
The intermediary is expected to remain neutral about the content it carries while observing due diligence and
complying with government guidelines. It is also required to remove unlawful material when notified that its
resources are being used for illegal purposes."”

He said the compliance requirements are even stricter for Significant Social Media Intermediaries (SSMIs) under
the Information Technology (Intermediary Guidelines and Digital Media Ethics Code) Rules, 2021.

"Under these guidelines, a Significant Social Media Intermediary is required to deploy technology to proactively
identify child sexual abuse material. They should have mechanisms to trace the originators of messages if
directed by a court or the government. They are also required to appoint compliance officers and grievance
officers who act promptly when such material is reported.”

Hegde added that the challenge for platforms is balancing neutrality with their legal responsibility to prevent the
spread of illegal content.

"The fine line any Significant Social Media Intermediary treads is that it should algorithmically remain neutral
while ensuring that content involving non-consensual sexual acts or child sexual abuse material is identified and
removed. It is as much a legal challenge as it is a technological one."



Why Experts Say This Is Bigger Than Content Moderation
For many technology policy experts, the controversy goes beyond the presence of illegal content on a platform.

The larger concern is whether recommendation algorithms and advertising systems are inadvertently or
systematically helping such material reach more people.

Dr Srinivas Padmanabhuni, Al expert and CTO of AiEnsured, said large technology companies have long argued
that tighter regulation could slow innovation. That argument, he believes, no longer holds when child safety is

involved.

"Need real scrutiny of all such social platforms claiming intermediary status and revoking of safe harbour critical
now, followed by stricter Al regulation especially on deepfakes and CSAM. No more 'regulation stifles innovation'
argument please."

Garima Saxena, Programme Manager at technology policy think tank The Dialogue, said the focus should be on
the design choices platforms make.

"Algorithms are deliberately designed, but harmful outcomes are not necessarily deliberately intended. Meta, like
other platforms, makes product choices about ranking signals, recommendations and monetisation. Those
choices shape what users see and how far content travels."

She said the key question regulators need to examine is whether Meta adequately anticipated and mitigated the
risks created by those systems.

"The relevant question is whether Meta adequately tested and mitigated the foreseeable risk that its systems
could surface, amplify or repeatedly recommend sexual or exploitative content involving children."

For ordinary users, the issue is no longer simply whether harmful content exists online. The concern is whether
automated recommendation systems and advertising tools are actively helping such content spread to larger
audiences before it is detected and removed.

Why Algorithms Are At The Centre Of The Debate
Al expert and Director of Future Shift Labs Sagar Vishnoi said the real issue is not just whether harmful content
appears on a platform, but whether recommendation systems are helping distribute and monetise it.

"The real concern is not merely the presence of harmful content, but whether platform algorithms are amplifying
and monetising it. If engagement-driven systems are recommending CSAM, deepfake nudification tools or other
sexually exploitative content, the issue extends beyond content moderation - it becomes an algorithmic
governance failure."

He said platforms must be held accountable not only for removing illegal content but also for the
recommendation engines and advertising systems that determine what millions of users see.

"Platforms must be accountable not only for removing harmful content but also for the recommendation and
advertising systems that shape its visibility. For India, this highlights the urgent need for greater algorithmic

transparency, independent audits and stronger oversight of high-risk recommender systems. Public trust will
ultimately depend on demonstrable changes to how platforms design, evaluate and govern their algorithms."

The remarks reflect a broader shift in the global debate around online safety. For years, regulators largely focused
on how quickly social media companies removed illegal posts after they were reported. Increasingly, however, the
spotlight is shifting to whether recommendation algorithms and advertising systems are themselves contributing
to the spread of harmful material.

That distinction could prove significant in India.



If investigators conclude that Meta's systems actively recommended or amplified illegal content, the debate may
move beyond individual moderation failures to questions about whether the company's algorithms themselves
should face greater regulatory oversight.

The controversy also comes at a time when governments around the world are grappling with the rapid rise of
generative Al. Al-powered "nudify" tools, which can create fake nude or sexually explicit images from ordinary
photographs, have become a growing concern for law enforcement agencies and child safety groups. Experts
have repeatedly warned that such tools are making it easier to create synthetic child sexual abuse material and
other forms of image-based sexual abuse.

For India, the outcome of the ongoing inquiries could have implications that extend well beyond Meta. It may
influence how regulators interpret intermediary protections under the Information Technology Act and shape
future rules governing Al-powered recommendation systems, content moderation and platform accountability.

For Meta, the controversy represents one of its most serious reputational challenges in India, its largest market
that is home to hundreds of millions of users across Facebook, Instagram and WhatsApp. With investigations
underway and regulators signalling tougher scrutiny, the company is likely to face growing pressure to
demonstrate that its Al systems, advertising tools and content moderation processes are capable of preventing
such material from appearing on its platforms in the first place.
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NHRC, India takes suo motu cognizance of the reported death of a girl due to jaundice caused by consumption of
contaminated drinking water in Shahzadpur, Ambala district, Haryana

By iednewsdesk August 6, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a
12-year-old girl died due to jaundice caused by consumption of contaminated drinking water in Shahzadpur,
Ambala district, Haryana. Several other children have also been diagnosed with jaundice in the locality. The
residents have alleged that the drinking water being supplied through a public tap in the area is contaminated.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Accordingly, it has issued a notice to Haryana Chief Secretary, calling for a detailed report on the
matter within two weeks. It is expected to include the health status of the victim children undergoing treatment,
as well as steps being taken by the administration to address the issue.

According to the media report, carried on 3rd August 2026, the girl was initially treated for jaundice at a local
hospital. As her health condition deteriorated, she was referred to PGIMER, Chandigarh, where she succumbed to
her iliness during the course of the treatment.
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NSCPCR joins Northeast convention, backs Tawang Declaration on child rights
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BY DIPR | Thursday, 6 August, 2026

The Nagaland State Commission for Protection of Child Rights (NSCPCR) participated in the two-day Northeast
Regional Convention of the State Commissions for Protection of Child Rights (SCPCRs) held at Tawang, Arunachal
Pradesh, on July 31 and August 1, reaffirming its commitment to strengthening child protection through regional
cooperation.

The Nagaland delegation was led by NSCPCR Chairman Alun Hangsing, accompanied by Members Akumla
Longchari and Aying Wangsha, along with Consultant Lichani Murry.

Hosted by the Arunachal Pradesh State Commission for Protection of Child Rights under the theme,
“Strengthening Child Rights Protection in Northeast India through Regional Cooperation and Collaborative
Action,” the convention brought together chairpersons, members and officials of SCPCRs from across the
Northeast.

The delegates deliberated on a wide range of child rights issues, including implementation of the Protection of
Children from Sexual Offences (POCSO) Act, juvenile justice, education, child trafficking, cyber safety, missing
children, and measures to strengthen institutional mechanisms for child protection. The participants also
exchanged best practices and explored strategies to enhance inter-state coordination in safeguarding children’s
rights.

The inaugural session was attended by Arunachal Pradesh Chief Minister Pema Khandu, who underscored the
need for stronger regional collaboration to address cross-border child protection challenges. He also proposed
that the Northeast Regional Convention be held annually on a rotational basis among the Northeastern states.

On the second day, National Human Rights Commission (NHRC) Member Priyank Kanoongo said the
recommendations emerging from the convention would help shape child rights policies and institutional
mechanisms for the coming decades. He commended the participating State Commissions for their commitment
to strengthening child protection systems through collaboration and the sharing of best practices across the
region.

The convention concluded with the adoption of the Tawang Declaration on Child Rights, reaffirming the collective
resolve of the Northeastern states to strengthen child protection systems through coordinated action, exchange
of best practices and sustained inter-state cooperation to ensure every child in the region grows up safe,
protected, heard and empowered.
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The declaration, containing key recommendations and resolutions adopted during the convention, will be
submitted to the Ministry of Women and Child Development, Government of India, for consideration and policy
action.
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NHRC Takes Suo Motu Cognizance Of Alleged Assault On Dalit Student In Madhya Pradesh
06 August 2026 Posted By: thepublicworld

New Delhi: The National Human Rights Commission (NHRC) has taken suo motu cognizance of a media report
alleging that a Class 4 student was assaulted and subjected to casteist slurs by a teacher at a Government Primary
School in Ukawal village, Shivpuri district, Madhya Pradesh, on July 28, 2026.

According to the report, the teacher allegedly became enraged after seeing the boy, who belongs to the Dalit
community, drinking water from his own bottle.

The Commission observed that, if the allegations are true, they raise serious issues of human rights violations.
Accordingly, the NHRC has issued notices to the Chief Secretary of Madhya Pradesh and the Superintendent of
Police, Shivpuri, seeking a detailed report within two weeks.

The Commission has directed that the report should also include the status of statutory relief provided to the
victim, if any.

According to media reports published on August 1, 2026, the child informed his parents about the alleged
incident, following which a complaint was lodged with the police.
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NHRC steps in after Madhya Pradesh teacher allegedly assaults, hurls casteist slurs at Class 4 Dalit student
Vaishnavi Shukla | August 6, 2026 | 03:38 PM IST |

An eight-year-old Dalit boy in Madhya Pradesh's Shivpuri district was allegedly beaten and subjected to casteist
abuse by a teacher at a government school in Madhya Pradesh

The National Human Rights Commission (NHRC) India has taken suo motu cognizance of a media report stating
that a Class 4 Dalit student in Madhya Pradesh was assaulted and subjected to casteist slurs by a teacher at a
Government Primary School in Ukawal village, Shivpuri district.

NHRC has issued notices to the Madhya Pradesh chief secretary and Shivpuri superintendent of police for a
detailed report on the matter within two weeks. The report is expected to include the status of the statutory relief
to the victim.

According to The Hindu media report, an eight-year-old Dalit boy in Madhya Pradesh's Shivpuri district was
allegedly beaten and subjected to casteist abuse by a teacher at a government school after he drank water from
his own bottle.

FIR based on family's complaint

The incident took place on July 28 at a government primary school in Ukawal village, within the limits of Kolaras
police station, where the teacher, identified as Lokesh Sharma, allegedly beat the Class 4 student with a canein
front of his classmates.

The boy subsequently narrated the incident to his parents.

The Shivpuri Superintendent of Police (SP) Yangchen Dolkar Bhutia told The Hindu that an FIR has been registered
under provisions of the BNS and the Scheduled Caste (SC) and Scheduled Tribe (ST) Prevention of Atrocities Act,
based on a complaint from the student's family.

Furthermore, the teacher has also been questioned in the matter, and police have taken statements from the
boy's schoolmates.

The police are confirming the beating but are unclear on the reason. They have also looked into the teacher's
record, but no such incident or complaint was reported. Bhutia added that the police are trying to probe the case
from all angles.
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Dalit Boy Beaten, Abused For Drinking Water From Teacher's Bottle In MP; NHRC Seeks Report
Published By : Anushka Vats ,News18.com
Last Updated: August 06, 2026, 17:34 IST

NHRC took notice of an 8-year-old Dalit student allegedly beaten and abused by teacher Lokesh Sharma in
Shivpuri, MP. Notices were issued to MP chief secretary and the Shivpuri SP.

The National Human Rights Commission (NHRC) has taken suo motu cognisance of the alleged assault on an
eight-year-old Dalit student by a teacher at a government primary school in Madhya Pradesh’s Shivpuri district.

According to the NHRC, the Class 4 student was allegedly beaten and subjected to casteist slurs after he drank
water from the teacher’s bottle at the school in Ukawal village.

As per officials, the incident took place on July 28, when the teacher, identified as Lokesh Sharma, allegedly
thrashed the student with a cane in front of his classmates. The child later informed his parents about the
incident.

Taking note of the reports, the Commission has issued notices to the Chief Secretary of Madhya Pradesh and the
Superintendent of Police, Shivpuri, seeking a detailed report within two weeks.

The NHRC has also directed the authorities to specify whether the victim has been provided the statutory relief
available under the law.

What's The Case?
The case relates to an incident reported on July 28 at a government primary school in Ukawal village under the
Kolaras police station area in Madhya Pradesh'’s Shivpuri district.

According to officials, an eight-year-old Class 4 student belonging to the Dalit community was allegedly beaten
with a cane by his teacher, Lokesh Sharma, after he drank water from the teacher’s bottle. The teacher also
allegedly hurled casteist slurs at the child in front of his classmates.

The boy later narrated the incident to his parents, following which the matter came to light. The allegations
prompted the National Human Rights Commission (NHRC) to take suo motu cognisance and seek a detailed
report from the Madhya Pradesh government.
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NHRC, India takes suo motu cognizance of the reported beating of a Class 4 student, belonging to a Dalit
community, by a teacher and being subjected to casteist slurs at a Government Primary School in Shivpuri district,
Madhya Pradesh

By iednewsdesk August 6, 2026

he National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a
Class 4 student was assaulted and subjected to casteist slurs by a teacher at a Government Primary School in
Ukawal village, Shivpuri district, Madhya Pradesh on 28th July 2026. Reportedly, the teacher was enraged seeing
the boy from a Dalit community drinking water from his bottle.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Therefore, it has issued notices to Madhya Pradesh Chief Secretary and Shivpuri Superintendent of
Police, calling for a detailed report on the matter within two weeks. It is expected to include the status of the
statutory relief to the victim.

According to the media report, carried on 1st August 2026, the boy narrated the incident to his parents, following
which the matter was reported to the police.
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NHRC issues notice to MP govt over reported assault in govt school
News On AIR | August 6, 2026 5:15 PM

The National Human Rights Commission (NHRC) has issued notice to the Chief Secretary of Madhya Pradesh and
Superintendent of Police, Shivpuri over the reported assault and casteist remarks by a teacher at a Government
Primary School in Ukawal village, Shivpuri district. Taking suo motu cognizance of the incident, the Commission
has called for a detailed report on the matter within two weeks. According to the media report, carried on 1st of
this month, the teacher was enraged seeing the boy belonging from a scheduled caste community drinking water
from his bottle. The Commission has observed that the contents of the news report, if true, raise serious issues of
violation of human rights of the victim students.
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NHRC, India takes suo motu cognizance of the reported death of a girl due to jaundice caused by consumption of
contaminated drinking water in Shahzadpur, Ambala district, Haryana

By: Odisha Diary Bureau Date: August 6, 2026

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that a
12-year-old girl died due to jaundice caused by consumption of contaminated drinking water in Shahzadpur,
Ambala district, Haryana. Several other children have also been diagnosed with jaundice in the locality. The
residents have alleged that the drinking water being supplied through a public tap in the area is contaminated.

The Commission has observed that the contents of the news report, if true, raise serious issues of violation of
human rights. Accordingly, it has issued a notice to Haryana Chief Secretary, calling for a detailed report on the
matter within two weeks. It is expected to include the health status of the victim children undergoing treatment,
as well as steps being taken by the administration to address the issue.

According to the media report, carried on 3rd August 2026, the girl was initially treated for jaundice at a local
hospital. As her health condition deteriorated, she was referred to PGIMER, Chandigarh, where she succumbed to
her illness during the course of the treatment.
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Kanker malaria deaths: NHRC notice to CG govt flags possible rights violation
City| TNN | Aug 7, 2026, 00:26 IST

Raipur: The national human rights commission (NHRC) has issued a notice to the Chhattisgarh govt over a spate
of malaria deaths in Kanker district, asking the chief secretary to submit a detailed report within two weeks amid
concerns over alleged lapses in diagnosis and treatment.

Taking suo motu cognisance of news reports, the Commission said if the reported facts were found to be true,
they could point to a “serious issue of violation of human rights” arising out of deficiencies in public healthcare.

The notice comes after reports that five people have died of malaria in Kanker over the past fortnight, including
an 11-year-old boy who died on July 28 before his malaria test report became available.

According to the reports, the child had initially tested negative at a private laboratory. As his condition
deteriorated, he was shifted to hospital, where he died before the govt laboratory confirmed malaria.

The NHRC has asked the state govt to explain the circumstances leading to the deaths, the medical response
provided and the steps being taken to prevent further fatalities. The Commission observed that delayed diagnosis
and treatment, if established, would raise serious concerns over access to timely healthcare.

The notice assumes significance as TOI has, in recent weeks, reported on a surge in malaria cases across Kanker,
where villages in the forested belt have been witnessing recurring infections despite intensified surveillance by
the health department. The district has remained one of Chhattisgarh’s most malaria-prone regions, particularly
during the monsoon.

Following the deaths, the state govt has intensified its response, launching door-to-door malaria screening in
affected villages, expanding fever surveillance and stepping up awareness campaigns on early testing and
treatment. Health teams have also been directed to ensure prompt diagnosis and uninterrupted availability of
anti-malarial medicines in vulnerable pockets.
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notice-to-madhya-pradesh-govt-over-assault-on-dalit-student-by-teacher-
4102274

NHRC sends notice to Madhya Pradesh govt over assault on Dalit student by teacher

The rights panel said it has taken suo motu cognisance of a media report about the incident that took place in
Ukawal village on July 28.

PTI Last Updated : 07 August 2026, 7:14 IST

New Delhi: The NHRC on Thursday said it has sent notices to Madhya Pradesh government and police authorities
over reports that a class 4 student was allegedly assaulted and subjected to "casteist slurs" by a teacher at a
government-run primary school in a village in Shivpuri district.

The National Human Rights Commission observed that the contents of the news report, if true, raise serious
issues of violation of human rights.

The rights panel said it has taken suo motu cognisance of a media report about the incident that took place in
Ukawal village on July 28.

Reportedly, the teacher was enraged seeing the boy from a Dalit community drinking water from his bottle,
therefore, it has issued notices to the state chief secretary and Shivpuri's superintendent of police, seeking a
detailed report within two weeks, it said.

The report is expected to include the status of the statutory relief to the victim, it added. According to the media
report carried on August 1, the boy narrated the incident to his parents, following which the matter was reported
to the police.

In a separate statement, the NHRC said it has taken suo motu cognisance of a media report that a 12-year-old girl
died due to jaundice caused allegedly by consumption of contaminated drinking water in Shahzadpur in Ambala
district of Haryana.

Several other children have also been diagnosed with jaundice in the locality. The residents have alleged that the
drinking water being supplied through a public tap in the area is "contaminated," it said.

Accordingly, it said it has issued a notice to Haryana's chief secretary, seeking a detailed report on it in two weeks.
It is expected to include the health status of the victim children undergoing treatment, as well as steps being
taken by the administration to address the issue, it said.

According to the media report carried on August 3, the girl was initially treated for jaundice at a local hospital. As
her health condition deteriorated, she was referred to PGIMER, Chandigarh, where she succumbed.
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Biae # HelRaT § 13 fA1 # 5 #id, NHRC = g7 afad &t e Aifed

BTG af diche H 13 it & Haifvar &t ufa @i &Y Hid & &6 NHRC 3 @& 9371 form 81 ST A 2red & 9 afdd ot Aifed
SITét &R &1 Harg F faega Rad At 8

Harrison Masih
06 Aug 2006 12:50

BTG & Bice it & HARAT & dgd TehiT 3R AMAR gt Tat Hid UR AT AFarfdesr $manT art NHRC (National Human
Rights Commission) = ST 3@ UTT &1 TINT A Hifsar RUIE & MR Wk A1Tet # et Wl oid U 159 & g afaa ot Aifed
AT g1 & GfKd ol &f FedTg o HiaR 39 A # fO%qd STare o1 ghT| 28 S[aTs 1l 61t o Ueh a<d bl Hid & a1 g1 foiet 7 13
ot & ofiR mafar @ S A arel & g uik 8l e gl

g AT 39 fAth g Wy egawt da Hiffd 8 28T, afcsh TEa R wR oft g5t wisfiRar ol A S Er 81

NHRC &7 I8 ehgH shiche § eI TAR faiTsa TeTd hl dR S2TRT hedT 8l

ugal fAiifeg, fihe ang difsifea Raid
SR & JdTfa aed Sl ddiad fSTe- IR RS A G99 Ugal Teh ol od & S9eh! Siid dhers AT| 39 Wi | feuld aifea g o

T1e H gletd TR g1 IR T el STeTalelTURT SIeUdTel H el herdl 77| g1 §8 S # HARan uifsifed i gfe get aifch aa aes ArgH
<hY ST ST geht ot

13 fe7 & uiwdf #ia

Hich et I8 IR Ui #id g, 511 did 13 &A1 & ofieR 7eifvar & SR g8 81 28 JoTS Sl §8 59 I &l Hid A Uep aR o it
H Wy aRIT IR JaTd WS o QU 81

TRTTAR g ¥a! & Hidl 3 RITg uemae ok @reea faum 1 6 gHfaat ot SeR o e 81

NHRC = 7T fasgd stare

Hifsar # arms Rulet &1 @3 oid §T ISR AHaT SR 3TN 3 354 & gg dfad ot A S1eh fhan 81 3w 3 g |earg & iR
$9 ATel H fa%qd stare 7 gl

Ig heH STl g fob STTANT 38 HIHel &l THRAT & o 8T ¢ 3R ey a1 § §8 hidd @iiHdl el S =1gdl 5

ST & 38 g g1 gare

S ATl H 9o 1 99T g & foh Yard! fsht S # #afar i g ot 781 8 aehl| 3R a7 g Fel sig Ruié e s, at
LTS FATST STegt [ 81 AehdT AT

Ig 32t 3T T 1 G hs; feig oot 718 & SR o1 aret I9g & 39 WR 3fR TedT o Fehelt 81
37 3T /T I
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g |id & 31d g Gedrg oh Hidk NHRC et STarel 31 gRTT | 9 Sfare H ey fawnT &l shriyvredl, Stiw ufshar # gs o<t 3R AaRan
Ao & Ut R WEieR]uT 3T g

3 aret o1 A ag S 31gH g fob 350 TR 59 AT H o1 319 ehe I3[ & iR dhiche # Haifvar & fRfa ool RaRad e &
for e 7 2orfifa sroers sl 21
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teacher-also-used-casteist-slurs-in-shivpuri-11877264/amp/1

NHRC = MP SRehR et 9T F1fed, Uit i Siael @ IR B i [eTg ol AT, SR TR STfdgad STU2Teg g &l Wi 3R

geAT 28 JeTs ol RITYRY hl PIARY dedict & IehTde Tid (R AThT UTTHeh fOemerd &l €. el 4 &1 8 auid B Thal & &
T TR et &Y urt i saet @ gt & man. ek @ 6 e9d ARt fere d o i €2 @ U R A

Reported by: Atul Gaur Edited by: TdTSj= (with inputs from Bhasha) e g&e1 ]1s1 3°d 07, 2026 07:54 IST

Heg uaer & FAagd foret # et gRT g ©1 & Sfdd IR &R fiers ok 38 'Sfagae Su2reg’ she ST & AT &l AE T AT EHRR
STTANT (TTYTSRE) = A foram 8. NHRC 3 AR &t shal foh 38 He7 Uael TRepR SR gfow sifderiRal ot Aifeq 9=t €. & mifed
fraqt St & Ues Mg & TRART Urefies fenera o ateft et & BT o 6T Teh 1181 gRT Shidd fUers ofiR “Siifagad sTuereg" she
S Y @Rl & a1 A Y g,

JTINT 7 gl foh SR @eR & 313 T4 § dl I AFAT SR Seera o1 THR AT §. SIRINT A gl foh I8 28 JeITs ! SehIae Tid H g
geHT & aR H @R I W A o1 8. SRINT = 59 & J&d afag 3R RIagst & gferd sreftere @l Aifew SRt e &t 9wig & oic
farega Rt =ifi 8.

AT § GRT AT

R3G, HHT AT et i ehlelRE dgHiel & Iehlae id [ emeehia wafies faemerd @ 8. SRt & I9R, 6l 4 H U
1T 8 TN BT ST hl aRE el UgdT AT, UGTS o SR 38 W oifl, fSrereh a1g 39 aharm # & fheres ot arit <l et & ot ot
foran. sraman 11 %81 & fob 3t a1 it eie faaTe @ st 81 T SR fRiereh a1 T HIgH BT IR IR I

g TR R senT feren

GfaTHT 3R AT AT & HTfah, 181k alicher Al i a8 a1d Udic gl 318 foh ©13 A I7eh! didel <l g1 IR, 3R g fob feres &
= o Sie & WIY-A1Y iy 2eg i &g, 3a-1 81 781, 3R 3 & fAeres 3 "3 didet ot g1 o <ht fgwd & g3 hgd gu
B 6l 53  ferd R .

HRUIE & dTQ BT STa B UG dl a8 hIth] S g AT, IG URSHI et G e aars. fhr aRsit & fehrrd W shieiRe o & i
Iehard Hichl gfeld = ATHer &St o foar 8.
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Home /31 /TAQTSNRE! A 8 <4l & SISt al...

TAUTRRET A 8 53l o SIShd} &t A AifeH, sr=ai @ S[eI sMufisi-ich Tt t wiehe #eT et off Aara-it
7 Aug 2026 9:06 AM

T AHATHR TN (TTITSRE) & Tew foRich ST & SR &t fh fee ue T & Seenm W a<ai o1 g1 enwor 3k
Srrufreres Al (HeEseeH) & 50 § 3ifdes AT o fAIhrd feft g1 A A Idra o 3= g s & day # e, uaie
T Ao fIgR 3k UfR| §7TeT deh he ATl & Siof &t Fifed SR o &1

TS faeehl, 7 TR (SMSUTHGH) | LT AT R STRNT (TSR & Haw (Ui SN & SR of foh fUse ve awmg &
ST WR J<d! T A1 9T 3R smufses Gl (Heaseed) & 50 § 3ifde A o fIerd et g1 S 3 gdr i 35
3 gerel & dae & R, Toa @ o fagR 3R uf:Rd STt deh &g Aol & Siofidt ot Aifed it fohar &1 vAvmeedt ge.r
forien et 2 Tieret HfZaT wewid 'Toa W g fhar, "ied 7o g § senm w Seageed (swi & b v 3
Smufasies arft) & 50 § aifdes Are fY fABRId 31 geht § 1 U STHBR & TR gA uoTrd, faeeft, detr, Termg, aif3em,
ufeam dmre, gRaTom ofk IR & gfae vl &t e SR o TwhenEeR aof e ok wrfaTgl et & fAder g 1" fikdes st
3 3Tt SR & o gw Aer e ot oft AT IRt o T § GUR A 3R R T SiA A & folg dare-it &t 81 firgies s
3 gt 3R g Tenfiihr Haera ot off emTg fohaT &1 599 Ugd, JUAR oht fORieh AT A THER Yol SENTed & a1
& GU g, "SI 3R Al & 310 TIChIH R s o A AMY0T & Jet At & aR # et fAIehrad! & SR «R A ©8 Isdi &
ST} opl U= feRgen 3 T & fAATE ShIRaTS el ohl Shel 21" 381+ ahel foh &=l et A1 ANWoT, U} geehdi ol difeat a9 3R 3=
TiereT HifZar wewid IR 3ues e 1 i &1 3 31Rre b i srerT-arerT Sfori §1 Tiere Hifgar wewid ga 7w & o)
fSrIet @ 9 7€l aohd | g9 ol & THaMESTR Gt e T TS okl 81 ST = el foh 39 avg ot arnft Fieret Hifgan wiewid
R AYATE BT 3H WIChiH ol ATaRaATal i G21fdT &1 Seeft A # off gaa T3 forar ok Reedt gfor ot Aifew der o g w
THATSIR R S7ia Ruié 7 e R g9 foeett gfors swfisr @l aw da ok smat # Suf@a gia o fAder fidg 2


https://www.bhaskarhindi.com/other/nhrc-ne-8-rajyon-ke-dgp-ko-bheja-notice-bachchon-se-judi-aapattijanak-samagri-ko-lekar-meta-ko-bhi-chetawani-1340620
https://www.bhaskarhindi.com/other/nhrc-ne-8-rajyon-ke-dgp-ko-bheja-notice-bachchon-se-judi-aapattijanak-samagri-ko-lekar-meta-ko-bhi-chetawani-1340620
https://www.bhaskarhindi.com/other/nhrc-ne-8-rajyon-ke-dgp-ko-bheja-notice-bachchon-se-judi-aapattijanak-samagri-ko-lekar-meta-ko-bhi-chetawani-1340620

Hindustan Samachar, Online News, 07/08/2026

Sy
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.hindusthansamachar.in/Encyc/2026/8/6/NHRC-
NOTICE-HARYANA-GOVT.php

HAHITSRR AN = SfaTell # gfSd darster ¥ gad! i Hid Are a1 forar @d: 93
06 Aug 2026 15:17:53

7 faeeht, 06 o (f2.9.) | IEy Aaf@eR ST = giaron & siarer et & emgseyR & gf¥a daeid & ¥a & diferar & &Rrur v
At ! Hid o ATH T Wd: G foldT &1 STINT = I3 o G 9iaq i Alfed STRY & &I dTg & Hiax fawgd Ruie At 8

geAT & IR H Uentila Hifsar Ruté & garfaen, g 7 gadt 1 serrst R sregdre # diferan & feiw fhar mar arni saedh! grerd famsa
TR 3G IENTg & NSSMEUASSR & RITHidRd fohar 72T, STef Salrst & SR I9eh! 7] 81 T8 | SclTch | ohg o1 areal | off diferar &t gfe
g8 ¢! MaTfaa o oiRiu g o & A ardsifAes 7 & smyfd famar S 381 duste gfvd 2

3T 3 Ruié & IuaR e 38 difed st i e f@ifa ok vemae & ok § 59 99w & a1 & fT I31Y S 38 sheHl ol
faaror oft enfier e o1 e Ram &1
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AHATSRR AN = 7Y & fAaqd & o 6 e, sfaard fewoft Amet @1 foar @a: g
06 Aug 2026 15:13:53

T2 faeeft, 06 o (fR.4.) | gt AFaTfsR ST (THTasmRa) 3 weavcer & fAagdt fSiet & o Idhaa d TRt mafies Qe
# Befl-4 & sfora s F fAeres gr1 fers ok sfdard fewafor o1 e =i foran 81 e 3 wea & 7 afg ofk Sat & gfe
3iefteres Y AT TR o < TeaTg & iR faga Ruié aera $r &

TeT & T # yahifd Hifear i @eri & AR afed aqera & o &l oot Stae & it dia 3w et wifda gt e ok 35
3IGcht fers o <Y1 ary &), sifaarg feogoft oft i = 3 ge it STHERY Sraa Arar-far it §, S a1 At H gaem gfaw &t &
TS|

3T 3 Raié & difza ot & 78 denfRes g o1 fAaror ot enfae o @ Ader Rar 21
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beaten-over-water-bottle-and-casteist-abuse-nhrc-demands-action-report-
8455783

fragdt # freres Y didet & art iR W sferd s @l dier, sifagees e o, AFaTfaeRr smahT A forar vaer

foreren d Sidet & SR SIS & BT gRT Ui U & R 39! fUers fhg S & Amet o1 9979 TE A1a SifehR T = forar
2l

By Devendra Samadhiya Edited By: ADITYA KUMAR
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g ufafafa, gt freres 6 aida & sgfd SHed & B gRT UM U a7 IR 39! fUer fhg S & Arct a1 93 5
A AR ST 7 T 81 I8 °eHT 7T 27 S[lTs oht Hed U3 & RIaqRt it & ehieTRd & Sicid o Meehia wrfies faermea
Iehract # g8 ot T[T A 50 WeR ol yHEdT § UehTAd fakar A

AT <l ThaTESR off fifed B & o A 351 hers off| 39 A o1 W= oid U STRANT = UQsT 3§ |fq 31eiieh Jufard g
fragdt & gfere sreftere aia= Sl fear @ 3t Iw@rg # IR A 6 faega Rute 7t g1

gt diH wR SiTfagaes 2reat & TN iR fUers @1 aRig
HIARY A H &St TS T8 THISSTR & gl T ¢ foh hell IR & 3o aHid S 3 WY o= R ead R @t dider & gt b faan ag
Tt <hl dicieT fR1&Teh cteher et chl off | BT & T d1R & a8 ARTST 81 M1 3R & o STIfgeres real a1 TRINT hed gU 15 i o1 &

fOers e

AT THRY G aroTdft o SR a1 SR 81 317 BT o 9™ HY Gof & fell 7Y 81 39 AW # IRTART & uget Aifed anfia
AT BT §, a8 fohar ST ReT 81

AFATEhR STANT 7 2 I g § 7l fRaid
SER TINT & HifSaT Td FOR a9t & 39 Fgere St paR shiaraa grr SRt 9 & shal T & foh e o8 aamaR Rute afe @@l &,
dl ag AFaTEeR] & Seera ol TR g1 81 3ufag fawga Rald 7 difsa &t &t 75 qenfAes grad/rgd & fR&fa oft enfae 6 s

anfen Shfa hemur faumT & ST Taisieh aeg 2Naredd ol gt & foh 39 A § ha ASIeS 8 & d1c 35T U & Ifffa & ag
HTHAT SITdT 8, I8 | Wiepfd e & 916 #ag o iy Ut 34 a9 31meen | gt e f1erm sifdenrt sepier &g a1ea o1 e & fh
e § digen @ Raid aift 7€ &1 39 emyR R Ay srers & s

g1 & S8 o faRtemredt Sfsat amg am

HHTEhH &l oieh al difsat ff |- 3T §1 Ueh fifal # o a=d ar & urd Woi & a1y €1 ifsd srean e’k wR ot =iie fawr a1 81
ARYIE ohT SHIRUT I8 T 31T S §IHach Id1 38 &1 e g & b hs g=d] bl YleT ATI I8} Yeb 3= difsat a=t & sy ma 8, foad difza
BT ARYIE T HROT Aereh HY siaet T gt fi= ot a1 76T &1 I8 T R g & e &2 7 sfagad ereg off samar 21
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B 2 TAUTRIRYY 7 gfaid B &Y fuerd & Ae & Aeuuesr UReR ...
21

TRyt A gfard o & fiers & AMe & Feauesl TRaR ol Aifeq Je
HMNI- 7 August, 2026

Tt feeeht, B8 ST (WTHT) UET AFATEhR RN (TTUTSRET) = Jeeidar o el foh 3T HeavesT TaR 3R gfow sifdeiar
I AifeT At 81 & Aifew fIagd St & vep g & ART urefiies faenera o ateft et & &1 & a1 Teh 11 gRT Sidd fUers ok
ST Teh STULMG" Tha ST chl WeR] o I1G Aol 7T &

3TTIANT 7 gl foh 3R @WeR & g1d I §, ) g AR Seia o TR AmHer 21

STINT 3 gl foh I 28 JATS o SehIaeT TTid A gs el o IR H @eR ol W G i 81

@RI & HdTfeieh, Gfeld TG & ASch ohl 37U diddl & U did o feres e M o1, fSreeh 918 39 *idd dRk R 8 &I fuerg
&

@R & ATAR, ASH 7 39 ATT-FUT l gea1 & IR & Fdr, fSad a1g gferd o) ame it ga=n & 12
JRINT 3 57 & J& Afg 3R fAaqd & gfow srefterss ot Aifew SRt o & Twarg & gy fawqga Ruid amnft 1
THT LThleh AT

EELIG
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fRragst: faveren Y aidet & Tt iR R snfearh aretes ot B3l § dier, Sfagad 2 sha; NHRC A 7T Siare
By Digital Desk Edited By: Ravindra Soni
Updated: Fri, 07 Aug 2026 01:06 AM (GMT+05:30)

fagEt & U TRART Tt | feres 7 St dide & Tt IR W 8 awiy snfearet e et Siifagae 1es dgdhe dieT| AE AFaTgeR
JTINT A H °HT ol T A od U Ae Yael TWHR 3R Y d 3t gwdrg # faggd Raré Andt g1

fefSieet 3%, fAaqdt| Heg uder & Ragd et & ger areprt wnfiies faenera # fieres &t urht &t aidar § ot fF wR srgfRd
TSI (TEET) & 3716 quTa BT <l S fers o1 ATer o7F TEF TR W Ugd 74T 81 AETT AFaT SR SR (TTIESRET) = ger
T T T oid §U Aed ST o 9 Afag ofik fRIaqst gier srefteres & aF @ & iR fawqa Rulé aeta &t 81

HeHT 27 SelTs ol fRaqd et & enteRe & fRId by urfies fAernera Sehrae 6l 81 iRy UM H Gof THIMSSIR & S9N,
e dreft § uga aret 3ire avig B % W A W et i e R @ ur B Sida & g o foam emRiy & 1o fveres ataher st
3 O ARSI I BT Pl STAah TG e IR DI & ITH! fUeTS P AT

AT hl ST1a o @1 Gfeld = Jara foh UenvoT <l fadadT SIRT g1 T U9RT Gt areTodil & 3R, A IRGIRT 9 Uga Alfed
ATt e <t ufehar sro=TE S Tt 81

3R, AT AFATShRR AN & HifaT v Tar 9T 6t 3k & SRt o=t & et T & o afe gamaR & uanifid deg ggl umg o7q & af
g AFANERR] & TR Ieeia ST JATHAT | 3TN = 58 TRBR & Ig HI TWE e Pl gl & foh Gifed S &t 319 deh T LT
HETIAT 3R e ST TS TS 8|

UeReuT | anfer Siifa ehearor faumT oft aftha g man 21 fSiel Tatsies Age sftareda 7 aar foh ThangerR ast gi= & oTe ATHET 3fSih
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